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 MATTERS  UNDER  RULE  आ

 (i)  Nead  to  eet  up  an  Electronic  Tele-
 phone  Exchange  at  Bilaspur  in  Madhya
 Pradesh

 [Transiation}

 SHRIKHELAN  RAMJANGDE  (Vilas  pur)
 Mr  Deputy  Speaker  Sir,  the  telephone  system
 inmyconshtuency  Vilaspur  (Madhya  Pradesh)
 isdeplorable  Thisarea  hasbeen  developingas
 an  industnal  area  Butsince  the  equipment  in
 telephone  exchange  ts  outdated  thetelephone
 subscnbers have  been  facing  alot  of  difficulty
 STOtaciityhasn’tbeen  providedsofarinsuch
 important  cities  ike  Mugaili  Katoraa  Shakti
 Ajgir  etc  due  to  which  most  of  the  time  tele-
 phone  lines  are  not  available  in  these  cittes
 Telephones  proposed  to  be  providedto  Cram
 panchayats  have  notbeen  installed  sofar

 There  fore,  !  would  urge  upon  the  Central
 Govemmenttoequip allthe  telephone  exchanges
 in  Vilaspur  with  modem  facilities  at  an  early
 date

 (ii)  Neettosettie  Maharashtra-  Karnataka
 border  dispute  early

 Uncollected/notfor  publication

 SHRIRAMKAPSE  (Thane)  Theissue  of
 maharashtra-Kamataka  border  exists  since
 States  reorganisation  in  1956  and  it  has  been
 raisedalmost every  year  inthe  House  toform  the
 attention  of  Governemnt  The  people  of  the
 border  areas  had  organised  peaceful‘  Dhama
 and  “Hunger  stnkeਂ  in  Maharashtra  and  Delhi
 fromtme  totime  Unfortunately, despite  people
 verdict  unequivocally  expressed  through  the
 Assembly and  local  body  elections  sine  1957
 the  issue  has  remamedunresoived  These  elec-
 trons  were  fought  on  the  question  of  settling  the
 dispute  by  treating  village  as  a  unit  and  by
 tasking  into  account  linguistic  majority  geo
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 graphical  continuity  Both  the  House  of
 maharashtra Legisiature  have  passed  resolu-
 tonurging  upon  the  Union  Govemmenttosoive
 the  dispute  principles

 |,  therefore  request  the  Central  Govern-
 mentto  settle  the  dispute  early

 (iil)  Need  to  allot  land  to  the  people  of
 Tangia  community  settled  in  North  and
 South  Gorkhpur  region  in  Uttar  Pradesh.

 [Translation}

 SHRI  PANKAJ  CHOWDHARY
 (Maharayganj))  Mr  Deputy  Speaker  Sir  major
 ity  of  the  people  in  bigcounty  like  India  are  those
 who  acquire  proficiency  intheir  occupation  85
 aninhented  gift  and  not  by  getting  any  formal
 training  These  include  the  people  of  Tanyia
 Community  This  community  has  always  been
 living  in  forests  and  besides  doing  cultivation
 they  were  engaged  in  planting  different  types  of
 trees  Most  of  the  area  in  Maharajgany  district  in
 Uttar  Pradesh  ७  covered  by  the  forest  andthe
 people  of  Tangiacommunity  have  been  Iivingin
 forestsfora  longtime  Butnow  the  Government
 having  taken  the  charge  to  look  after  the  forest
 area  has  started  evacuating  them  trom  those
 places  These  people  neither  have  any  other
 occupation  nor  they  can  engage  in  other  occu
 pation  than  cultivation  and  plantingirees  inthe
 prevailing  situation  they  have  been  demanding
 for  at  least  in  acre  of  land  for  each  family  for
 cultwationin the  area  they  are  residing or  some-
 where  else-  be  it  the  land  of  Gram  Samajor  the
 landotherthan  thatcomes  underceiling-sothat
 they  canlive  there  permanently  and  earn  their
 livelihood  |  tned  to  draw  the  attention  of  the
 Governmentto  their  difficulties  several  times
 however  no  concrete  measures  have  been
 taken  to  solve  their  problems  so  far  and  the
 problem  remains  unresolyed

 Therefore  {wouldurge  uponthehon  Min
 ister of  Environment  and  Forests  that  Keeping
 भ  view  the  gravity  of  the  problems  of  these
 people  the  Governemntshoutd  take  immediate
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 steps  to  distnbute  the  requirediandto the  people
 of  Tangia  community  living  in  North  and  South
 Gorakhpur  on  pnority  basis  so  that  therrproblem
 1s  solved

 (iv)  Need  to  take  steps  to  preserve  the
 Mavas  National Park,.  Assam

 [Englesh

 SHRIUDHAB  BARMAN  (Barpeta)  Every
 day  the  new  of  destruction  of  wild  life  stock  in
 Assam  andparbcularly in  Manas  national  Park

 has  appearedin  the  newspapers  though  there
 are  several Govememntagencies atthe  Central
 and  State  level to  look  after  the  interest  of  wid
 hfe  astarthese  agencies have  failed  to  protect
 the  destruction  of  wild  fe  and  protect  the  forests
 andanmais

 Manas  national  park  atigerreserve  under
 Project  Tiger  15  a  home  of  at  least  22  other
 endangered  species  listed  क  the  schedule of
 wildlife  protection  Act  1972  Endangeredspe-
 cies  such  as  golden  languor,  pigmy  hog,  hsspid
 hare  and  capped  languor  are  peculiar to  tus
 Park  क  park  also  houses  famous  one  homed
 thinos  manasmcanboost  ofhousingone-third
 tiger  po  ulation  in  Assam

 The  Park  hasbeen  afavonte  spot  for  both
 domestic  andforeigntounsts  But  since  -०
 has  been  kept  out  of  bounds  for  tounsts  for
 security  reasons

 The  Park  has  been  in  the  gnp  of  armed
 mutants and  poachers,  between whom  the  di-
 viding  line  is  very  thin  They  stalk  the  Park,
 Killing  wild  life  telling  trees,  gunning  down
 turestofticials etc

 Inview  ofthe  above  lurgeuponthe  Venral
 Government  to  take  necessary  steps  to  pre-
 serve  the  national  parkand  also  improve  all
 communications  to  and  from  the  park
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 {v)  Need  to  Supply  natural  gas  to
 Kamataka  from  Bombay  High  sees,  Cauvery
 Basinaand  GodavariBasin.

 SHRI  CP  MUDALA  (नहि ैरिरित
 (Chitradurga)  The  State  ०  Jam.iaka was  once
 apioneer  satiate  inthe  tieldof  industry  Now  ttys
 hasbeen  pusheddown for  the  reason  thatitdoes
 rothave  enough  powerto  setup  moremdueties
 The  entrepreneurs are  reluctant to  set  up  new
 wndusines,  though  Kamataka has  a  healthy  ch-
 mate  except  the  shortage of  power  There is
 excess  natural  gas  avaiable at  Bombay  basin
 which  can  be  drawn  through  pipe  knes  to  the
 industnal  growth  centers  inKamataka  Atone
 time,  it  was  suggested  that  natural  gas  from
 Bombay  High  Seas  should  be  connected  to
 mangalore  throughsea  Wecangetnaturalgas
 from  cauvery  basin  (Bhuvnagin  and  Karikal)
 from  Tamitnadu  With  the  gas  made  available
 from  the  existing  -  and  also for indus- for  indus-
 tnes  that's  goingtobe  setup  wecan  atleast
 have  large  scale  industries  to  be  set  up  in
 Kamataka  particularly  inindustnalgrowthcen-
 ters  (Hassan  Dharwad  and  Rairchur)  which
 have  been  selected  as  growth  centers  by  the
 Government  of  India  Mndustnes  in  Bellary  dis-
 tnet  are  the  worst  affectedin  Karnataka  due  to
 power  shortage

 Hence  lurgeuponthe  CentralGovemment
 tomake  arrangments  to  draw  excess  natural
 gas  from  the  above  mentioned  areas  and  to

 provide  the  same  to  the  starving  mdusinal  growth
 centers  in  Kamataka  State

 (vi)Needto  Commission  Akshwanicen-
 treat  Dhulia,  Maharashtra

 SHRI  BAPU  HAR!  CHAURE(Dhule)  in
 myconstituency Dhule  maharashira  the  foun-
 dation of  Akashvani  Centers  ready  for  the  last
 two  years  ॥  1s  not  bemg  commissioned  fii
 today  Alarge  population of  Dhulets  deprived:  |
 thiscommunicationtacHty  Alinirasiructurc  -

 already  ready

 |  theretore  urge  upon  the  Central


